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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1220/2024

IN THE MATTER OF:

YADRAM SINGH APPLICANT
VERSUS
STATE ENVIRONMENT IMPACT RESPONDENTS
ASSESSMENT AUTHORITY, U.P. &
ORS
WITH

ORIGINAL APPLICATION NO. 167/2025

(I.A. NOS. 303/2025 & 304/2025)
BHAIYAN PRASAD APPLICANT

VERSUS
MOEF&CC & ORS RESPONDENTS

ADDITIONAL REPLY ON BEHALF OF RESPONDENT — STATE
ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, UTTAR
PRADESH (SEIAA, U.P.)

MOST RESPECTFULLY SHOWETH:
1. That The District Survey Report as a planning and regulatory tool
was introduced by the Govt. of India Notification of 15 January
2016 (Appendix-X). The Govt. of India Notification of 2016

(Appendix-X) states the purpose of DSR as; "The main objective
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of the preparation of District Survey Report (as per the
Sustainable Sand Mining Guideline) is to ensure the
following:

Identification of areas of aggradations or deposition
where mining can be allowed; and identification of areas
of erosion and proximity to infrastructural structures and
installations where mining should be prohibited and
calculation of annual rate of replenishment and allowing
time for replenishment after mining in that area.”

The concluding paragraph of Appendix-X clearly states ™ The
District Survey Report shall form the basis for application
for environmental clearance, preparation of reports and

appraisal of projects. The Report shall be updated once

every five years'.

A copy of Appendix X of the MoEF&CC Notification dated

15.01.2016 is annexed herewith as Annexure-P/1.

. That Annexure X of the amended Notification dated 25.07.2018
lays down the procedure for preparation of the District Survey
Report (DSR) and its approval. The prescribed procedure requires

preparation of DSR at district level including mineral and its
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replenishment potential by constituting a Sub-Divisional Committee
(SDC) under concerned District Magistrate. A copy of Appendix
X of the MOEF&CC Notification dated 25.07.2018 is
annexed herewith as Annexure-P/2.

. That the Member Secretary, SEIAA, sought clarification from
the MoEF&CC, and the said clarification dated 04.12.2023
reiterates the requirements stipulated under the Sustainable Sand
Mining Guidelines (SSMG), 2016 and Enforcement and Monitoring
Guidelines for sand mining (EMGSM) 2020 for the DSR-approval
process. These guidelines categorically mandate that a
replenishment study be conducted and that the data generated
therefrom be incorporated for assessing mineral availability in the
DSR which is to be updated once in 5 years. That the calculation
of Replenishment is based on annual rate which determines annual
volume of sustainable permissible mining potential at each
individual lease. That in strict compliance with these guidelines,
the SEIAA duly appraises the DSR, including mineral-availability
data derived from the replenishment study as mandated under
SSMG 2016 and EMGSM 2020 and its subsequent approval. A
copy of the MoEF&CC, Government of India letter dated

04.12.2023 is annexed herewith as Annexure P/3.
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4. That the Standard Operating Procedures (SOPs) framed by
SEIAA, SEAC in consultation with Department of Mining pursuant
to the MoEF&CC letter dated 04.12.2023, and in conformity with
SSMG 2016 and 2020, are premised upon mineral-availability data
assessed by the district administration, duly considering the latest
applicable guidelines and notifications. A copy of the SOP is
annexed herewith as Annexure P/4.

5. That the SEIAA and SEAC are mandated for the appraisal and
approval as per the provisions of EIA notification 2006. The
Directorate of Geology and Mining (DGM), being the statutory
authority, is vested with the technical competence and manpower
necessary for preparation and technical evaluation.

6. That as a matter of legal and procedural prudence, the
SEIAA/SEAC refers every Draft DSR to the DGM, Lucknow, for

expert comments and vetting as an integral part of its SOP.

District Banda

7. That the DSR of District Banda was considered in the Joint
Meeting of SEAC -1 and SEAC-2, U.P. held on 18/07/2024.

The minutes of the meeting records various
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comments/observation/deliberation of which important/relevant

are reproduced as follows:

"The draft DSR was forward to the The Director- Geology &
Mining by Secretariat for comments and suggestions. The Director-
Geology & Mining have provided their comments and suggestions
vide letter no. 866/DSR, dated 15/07/2024 and mentioned as

follows:

"...3T U3 IGT gIRT 3T d&-id] TIEld ud [R3=nay & v

3T TG FRT TG FiaT §RT I ST SI0TTOSRO HT GETr
1&ar 7971 9h&Tr F gedid Sustainable Sand Mining Management
Guideline-2016, TIIGRTT 7 TF Gi7alg GRad— HAITT &1 a1
ledi® 15-01-2016 TF [q7i 25-4-2018 Enforcement and
Monitoring Guidelines for Sand Mining -2020 Ug SEIAA/SEAC g7

O] SOP & /%1 grgT 74.... "

...... Based on the documents submitted, a presentation on DSR
Banda for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) /

Sand Mining-2024 was made by Shri Arjun Kumar, District Mining
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Officer- Banda along with Senior Officials of D.G.M.—UP.

Para wise response and compliance as per the ‘"Standard
Operating Procedure” formulated by the Joint committee of SEAC/SEIAA
was presented before the SEAC-1 & 2. On the basis of documents and
presentation the following facts have emerged.-

1. The initial District Survey Report of District-Banda was prepared in

Year— 2017 in line with the MoEF Notification dated 15-Jan-2016.

Further it has been updated time to time and finally it comprised

136 leases.

2. Thereafter the updated DSR of District-Banda was prepared by
Sub-Divisional Committee of District-Banda in Year-2024 and total

110 (109 leases+01Patta land) areas have been proposed.

3. It was informed that out of 110 (109 leases+01Patta land) areas
in the upaated DSR, 08 lease are withheld because document
verification is in process and other 02 leases (Gata No.
2,3,4,5/2,5/3,5/4,5/5,5/6,6-27, 28/1,28/2,28/3,29/1,30/2, 31, 32,
33/2, 34, 35 37, 38 40/1, 41-47, 49, 50, 100/7kha, Village-
Raghavpur, Tehsil-Bebaru, Banda and Gata No. 224/47, Village-
Nari Khadar, Tehsil-Pailani, Banda) are held in abeyance and will

be approved after resolution of the complaints.
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4. Lease wise area, gata/khand no., proposed minable guantity, geo-
coordinates, transportation route are proposed and  cluster
analysis and contiguous cluster analysis is done in Annexure-1 to

Annexure-7 of proposed DSR.

5. Individual leases are analysed for environmental sensitivity,
transportation routes through topo-sheet, cadastral map and

Google map.

6. The Final Draft DSR of District-Banda has been also examined by

the Director, Directorate of Geology & Mining, U.P.

/. Lease wise NOC from Forest and Irrigation Department for 110

areas of Final Draft DSR has been obtained.

SEAC Deliberation:
1. SEAC asked about the current scenario/status of the

leases as Final Draft DSR?

e District Mining Officer, Banda informed that the DSR of
district Banda was prepared in year-2017 and updated time
to time. Lease wise replenishment studies were conducted in
year — 2022 & 2023 which depicts that the rate of

replenishment is good in the area. The maximum leases are
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fresh for which Lol has been issued to project proponents

who are in the process of securing E.C.

5. SEAC asked on the method adopted for verification of

mineral deposits which are recommended in DSR?

a. District Mining Officer, Banda informed that pre and post
monsoon replenishment studies were conducted by Sub-
Divisional committee as well as by the authorized person
prior preparing DSR. The studies included physical survey,
DGPS survey and Drone based survey in pre and post
monsoon periods. Accordingly lease wise recommendation

reports were made as compliances.

/. SEAC asked about the further mineral development in

district Banda?

a. District Mining Officer Banda informed that 10 new areas
have been identified in the district which has mineral
potential. The SEAC informed that Sub-Divisional Committee
has to follow the entire procedure every time, in case any

new lease is identified, as per SOP issued by SEIAA/SEAC.
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The joint committee after detailed deliberation
recommended to approve the District Survey Report (DSR) of

District-Banda along with following conditions:

1. The period of validity of DSR Banda shall be for the period of 05

years from the date of its approval.

2. Out of 110 (109 leases + 01Patta land) areas in the DSR, 08 lease
are withheld because document verification is in process and other
02 leases are held in abeyance and will be approved after
resolution of complaints. So 100 lease areas will be approved in

present DSR.

3. If any new lease iIs identified, its validity will be co-terminus with
the validity period of current DSR and Sub-Divisional Committee
will follow the entire procedure every time on the basis of existing

DSR.

4. After approval of DSR from SEIAA, the District Administration shall
upload the DSR in public domain along with Lease Wise Digital
Maps showing the status of deposits and pillar wise coordinates of

existing and proposed areas.
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/. The lease shall periodically conduct audits of operative mine leases
and take corrective measures as per the directions of District
Administration in case of adverse observations and, a yearly report

on this shall be sent to SEIAA as compliance.

SEIAA Deliberation

8. State Level Environment Impact Assessment Authority, UP (SEIAA)
in its 828th meeting dated 01.08.2024 considered/deliberated
upon the DSR of District Banda based on the recommendation of
SEAC-1 & 2. The Minutes records the following

comments/observation/deliberation:

District Survey Report of Banda
SEIAA agreed with the recommendation of SEAC to approve the

District Survey Report (DSR) of District- Banda along with following

condiitions: -

1. Replenishment study on the basis of which the mineral availability
Is assessed should be uploaded on websites of District and Mining
Department and submitted to SEIAA along with methodology
adopted for study and details like geo-coordinates etc. of study

points.



1416

2. The District shall prepare a schedule for conducting replenishment

10.

study annually. This study should be done by a reputed Central or
State Govt. institute and should be uploaded on the websites of
district, Geology and Mining Department and submitted to SEIAA
on its website. Quantity mined and auctioned shall be strictly
based on replenishment study. District administration as well as
Mining Department will follow all norms and procedure to ensure
no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases

where-ever needed after the monsoon.

That the above deliberations elucidate that SEIAA & SEAC
duly examined the draft DSR as per the SOP prepared on the
basis of Appendix-X of the EIA Notification and EMGS, 2020 and
SSMG 2016, demonstrating due diligence in the process of
assessment, with the entire rationale transparently recorded in the
official minutes.

That the SEIAA/SEAC, as a measure exceeding minimum
legal requirements, and in the larger public interest as well as
to enhance transparency, imposed an additional condition

requiring that all replenishment studies be uploaded in the public

11
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domain on the respective district portal, as a supplement to the
DSR. Copy of the letter No. 414 /parya/samanya/2023 are

annexed herewith as Annexure P/5.
District Basti

That the DSR of District Banda was considered in the Joint
Meeting of SEAC -1 and SEAC-2, U.P. held on 19/07/2024.
The minutes of the meeting records various
comments/observation/deliberation of which important/relevant

are reproduced as follows:

The Director, Geology & Mining have provided their comments and
suggestions vide letter no. 866/DSR/2023, dated 15/07/2024 and

mentioned as follows:

"...3T U3 IGT gIRT 3T dd-id] TIEld U Ry & oY

BT FIHid FRT 579a &% §INT TG ST9 SIOTHOSNO BT GRIET

1&ar 7971 9h&Tr F gedid Sustainable Sand Mining Management

Guideline-2016, TIIGRTT 7 TF Gi7ag TRad— HAITT &1 Hfega-T
o7l  15-01-2016 UG [e7ld 25-4-2018 Enforcement and

Monitoring Guidelines for Sand Mining -2020 Ug SEIAA/SEAC I

12
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G SOP @& 37%1 grgT 714T....”"

........ Joint meeting of SEAC-1 & SEAC-2 was convened on
19/07/2024 for evaluation/appraisal of DSR of District-Basti. Based on
the documents submitted, a presentation on DSR Basti for minor mineral
River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was
made by Shri Prashant Rajkaran Yadav, District Mining Officer- Basti
along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the ‘"Standard
Operating Procedure” formulated by the Joint committee of SEAC/SEIAA
was presented before the SEAC-1&2. On the basis of documents and
presentation the following facts have emerged.-

1. The initial District Survey Report of District-Basti was prepared in

Year— 2017 in line with the MoEF Notification dated 15-Jan-2016,

it comprised 06 leases.

2. Thereafter the updated DSR of District-Basti was prepared by Sub-
Divisional Committee of District-Basti in Year-2024 and total 10

areas (05 leases + 05 Patta land) have been proposed.

3. Lease wise area, gata/khand no., proposed minable quantity, geo-

coordinates, transportation route are proposed and  cluster

13
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analysis and contiguous cluster analysis is done in Annexure-1 to

Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity,
transportation routes through topo-sheet, cadastral map and

Google map.

5. As per the information provided vide District Magistrate, Basti that
no complaints have been made during the period of 30 days, when

DSR was uploaded on district portal.

6. The Final Draft DSR of District-Basti has been also examined by

the Director, Directorate of Geology & Mining, U.P.

/. Lease wise NOC from Forest and Irrigation Department for 10

areas of Final Draft DSR has been obtained.

SEAC Deliberation:
1. SEAC asked about the current scenario/status of the

leases as Final Draft DSR?

e District Mining Officer, Basti informed that the DSR of district
Basti was prepared in year-2017 and updated time to time.

Lease wise replenishment studies were conducted in year —
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2022 & 2023 which depicts that the rate of replenishment is
good in the area. The maximum leases are fresh for which
Lol has been issued to project proponents who are in the

process of securing E.C.

5. SEAC asked on the method adopted for verification of

mineral deposits which are recommended in DSR?

a. District Mining Officer Basti informed that pre and post
monsoon replenishment studies were conducted by Sub-
Divisional committee as well as by the authorized person
prior preparing DSR. The studies included physical survey,
DGPS survey and Drone based survey in pre and post
monsoon periods. Accordingly lease wise recommendation

reports were made as compliances.

/. SEAC asked about the further mineral development in

District Basti?

a. District Mining Officer Basti informed that 05 new areas (02
proposed + 03 patta land) have been identified in the
district which has mineral potential. The SEAC informed that

Sub-Divisional Committee has to follow the entire procedure

15
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every time, in case any new lease is identified, as per SOP

issued by SEIAA/SEAC.

The joint committee after detailed deliberation
recommended approving the District Survey Report (DSR) of

District-Basti along with following conditions:

1. The period of validity of Revised DSR Basti shall be for the period

of 05 years from the date of its approval.

2. It was informed that out of 10 (05 Regular GoVvt. leases + 05 Patta

land) areas in the DSR.

3. If any new lease is identified, its validity will be co-terminous with
the validity period of current DSR and Sub-Divisional Committee
will follow the entire procedure every time on the basis of existing

DSR.

4. After approval of DSR from SEIAA, the District Administration shall
upload the DSR in public domain along with Lease Wise Digital
Maps showing the status of deposits and pillar wise coordinates of

existing and proposed areas.
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/. The lease shall periodically conduct audits of operative mine leases
and take corrective measures as per the directions of District
Administration in case of adverse observations and, a yearly report

on this shall be sent to SEIAA as compliance.

SETAA Deliberation

12, State Level Environment Impact Assessment Authority, UP (SEIAA)
in its 828th meeting dated 01.08.2024 records the following

comments/observation/deliberation as follows:-

District Survey Report of Basti
SEIAA agreed with the recommendation of SEAC to approve the

District Survey Report (DSR) of District- Basti along with following

condiitions: -

1. Replenishment study on the basis of which the mineral availability
Is assessed should be uploaded on websites of District and Mining
Department and submitted to SEIAA along with methodology
adopted for study and details like geo-coordinates etc. of study
points.,

2. The District shall prepare a schedule for conducting replenishment

study annually. This study should be done by a reputed Central or

17
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State Govt. institute and should be uploaded on the websites of
district, Geology and Mining Department and submitted to SEIAA
on its website. Quantity mined and auctioned shall be strictly
based on replenishment study. District administration as well as
Mining Department will follow all norms and procedure to ensure
no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases

where-ever needed after the monsoon.

That the above deliberations elucidate that SEIAA & SEAC
duly examined the draft DSR as per the SOP prepared on the
basis of Appendix-X of the EIA Notification and EMGS, 2020 and
SSMG 2016, demonstrating due diligence in the process of
assessment, with the entire rationale transparently recorded in the
official minutes.

That the SEIAA/SEAC, as a measure exceeding minimum
legal requirements, and in the larger public interest as well as
to enhance transparency, imposed an additional condition
requiring that all replenishment studies be uploaded in the public

domain on the respective district portal, as a supplement to the

18
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DSR. Copy of the letter No. 416/parya/samanya/2023,

dated 07.08.2024 are annexed herewith as Annexure P/6.

District Shamli

That the DSR of District Banda was considered in the Joint
Meeting of SEAC -1 and SEAC-2, U.P. held on 19/07/2024.
The minutes of the meeting records various
comments/observation/deliberation of which important/relevant

are reproduced as follows:

..... The Director, Geology & Mining have provided their
comments and suggestions vide letter no. 866/DSR/2023, dated

15/07/2024 and mentioned as follows:

"...3T YT IGT gRT TI3d d&+id! TIEld Ud [H3=nad & oY

BT FIAld GRT 5798 T GRT 9¥gd STIC SIOTHOSR0 &7
TG [BTT TG WU H Oedid Sustainable Sand  Mining
Management Guideline-2016, GaaRT[ a7 TG oeiqrg GiRad— HA17q
P G a7l 15-01-2016 T [37Id 25-4-2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 Uq SEIAA/SEAC

ERT GIR] SOP & 3/7%1 grg] 74.... "

19
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Joint meeting of SEAC-1 & SEAC-2 was convened on 19/07/2024
for evaluation/appraisal of DSR of District-Shamli, Based on the
documents submitted, a presentation on DSR Shamli for minor
mineral River Bed Material - RBM (Sandy/Bajri/Boulder) / Sand Mining-
2024 was made by Shri Ashish Dwived, District Mining Officer- Shamli
along with Senior Officials of D.G.M.—UP.

Para wise response and compliance as per the 'Standard
Operating Procedure” formulated by the Joint committee of
SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Shamli was prepared in

Year— 2017 in line with the MoEF Notification dated 15-Jan-2016,

it comprised 06 leases.

2. Thereafter the updated DSR of District-Shamli was prepared by
Sub-Divisional Committee of District-Shamli in Year-2024 and total

08 (07 leases + 01Patta land) areas have been proposed.

3. It was informed that out of 08 (07 leases + 01Patta land) areas

are proposed in the updated DSR.

20



1426

4. Lease wise area, gata/ khand no., proposed minable guantity, geo-
coordinates, transportation route are proposed and cluster analysis
and contiguous cluster analysis is done in Annexure-1 to

Annexure-7 of proposed DSR.

5. Individual leases are analysed for environmental sensitivity,
transportation routes through topo-sheet, cadastral map and

Google map.

6. As per the information provided vide District Magistrate, Shamli
letter that no complaints have been made during the period of 30

days, when DSR was uploaded on district portal.

/. The Final Draft DSR of District-Shamli has been also examined by

the Director, Directorate of Geology & Mining, U.P.

8. Lease wise NOC from Forest and Irrigation Department for 08
areas of Final Draft DSR has been obtained.

SEAC Deliberation:

1. SEAC asked about the current scenario/status of the

leases as Final Draft DSR?

e District Mining Officer, Shamli informed that the DSR of

District Shamli was prepared in year-2017 and updated time

21
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to time. Lease wise replenishment studies were conducted in
year — 2022 & 2023 which depicts that the rate of
replenishment is good in the area. The maximum leases are
fresh for which Lol has been issued to project proponents

who are in the process of securing E.C.

5. SEAC asked on the method adopted for verification of

mineral deposits which are recommended in DSR?

a. District Mining Officer, Shamli informed that pre and post
monsoon replenishment studies were conducted by Sub-
Divisional committee as well as by the authorized person
prior preparing DSR. The studies included physical survey,
DGPS survey and Drone based survey in pre and post
monsoon periods. Accordingly lease wise recommendation

reports were made as compliances.

/. SEAC asked about the further mineral development in

district Shamli?

a. District Mining Officer, Shamli informed that 01 new area
(patta land) has been identified in the district which has

mineral potential. The SEAC informed that Sub-Divisional

22
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Committee has to follow the entire procedure every time, in
case any new lease is identified, as per SOP issued by

SETAA/SEAC.

The joint committee after detailed deliberation
recommended approving the District Survey Report (DSR) of

District-Shamli along with following conditions:

1. The validity period of Revised DSR of District, Shamli shall be for

the period of 05 years from the date of its approval.

2. It was informed that out of 8 (07 Regular Govt. leases + 01 Patta

land) areas in the DSR.

3. If any new lease is identified, its validity will be co-terminous with
the validity period of current DSR and Sub-Divisional Committee
will follow the entire procedure every time on the basis of existing

DSR.

4. After approval of DSR from SEIAA, the District Administration shall
upload the DSR in public domain along with Lease Wise Digital
Maps showing the status of deposits and pillar wise coordinates of

existing and proposed areas.
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/. The lease shall periodically conduct audits of operative mine leases
and take corrective measures as per the directions of District
Administration in case of adverse observations and, a yearly report

on this shall be sent to SEIAA as compliance.
SEIAA Deliberation

16. State Level Environment Impact Assessment Authority, UP (SEIAA)
in its 828th meeting dated 01.08.2024 records the following

comments/observation/deliberation as follows:-

District Survey Report of Shamli.

SEIAA agreed with the recommendation of SEAC to approve the
District Survey Report (DSR) of District- Shamli along with following
conditions. -

1. Replenishment study on the basis of which the mineral availability
Is assessed should be uploaded on websites of District and Mining
Department and submitted to SEIAA along with methodology
adopted for study and details like geo-coordinates etc. of study
points.

2. The District shall prepare a schedule for conducting replenishment

study annually. This study should be done by a reputed Central or
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State Govt. institute and should be uploaded on the websites of
district, Geology and Mining Department and submitted to SEIAA
on its website. Quantity mined and auctioned shall be strictly
based on replenishment study. District administration as well as
Mining Department will follow all norms and procedure to ensure
no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases

where-ever needed after the monsoon.

That the above deliberations elucidate that SEIAA & SEAC duly
examined the draft DSR as per the SOP prepared on the basis of
Appendix-X of the EIA Notification and EMGS, 2020 and SSMG
2016, demonstrating due diligence in the process of assessment,
with the entire rationale transparently recorded in the official
minutes.

That the SEIAA/SEAC, as a measure exceeding minimum legal
requirements, and in the larger public interest as well as to
enhance transparency, imposed an additional condition requiring
that all replenishment studies be uploaded in the public domain on

the respective district portal, as a supplement to the DSR. Copy of

25
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No. 415/parya/samanya/2023, dated

annexed herewith as Annexure P/7(Colly).

19. That the answering Respondent remains at the disposal of this

Hon’ble Tribunal

and undertakes to ensure due and strict

compliance with any further orders, directions, or clarifications that

may be issued in the present matter

Date:05/12/2025

Place: New Delhi

THROUGH

W, lo -~

Priyanka swami
Advocate
Standing Counsel For SEIAA,U.P

F-13, Jangpura, New Delhi 110014

26
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1220/2024

IN THE MATTER OF:

YADRAM SINGH APPLICANT
VERSUS
SEIAA, U.P. RESPONDENTS

WITH
ORIGINAL APPLICATION NO. 167/2025
(I.A. NOS. 303/2025 & 304/2025)

BHAIYAN PRASAD APPLICANT
VERSUS

MOEF&CC & ORS RESPONDENTS

I, ANURAG YADAV, aged about 49 years S/o P.N. Singh presently posted as
Deputy Director, Directorate of Environment, Lucknow, Uttar Pradesh, office at
Vineet Khand-1, Gomti Nagar, Lucknow, presently at New Delhi, do hereby

solemnly affirm and state on oath as under:

1. That I am posted as stated above and well conversant with the facts of
the present case and as such competent to swear this affidavit on behalf
of Member Secretary, SEIAA before this Tribunal.

2. That the accompanying additional Reply has been drafted by our counsel
upon my instructions.

3. That the contents of the accompanying additional Reply are true and
correct, and the knowledge has been derived from official records and
nothing material has been concealed therefrom.

4. That the Deponent will continue to extend his full cooperation and shall

abide by any further directions that the Hon'ble Tribunal may issue.

27
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K~
: A

DEPONENT

VERIFICATION

Verified on solemn affirmation at Id 5% cp ?ﬂz'glisl\ )oc_ day of 2025,
N v

that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.

DEPONENT
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= Ho o THA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
The Gazette of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

YRR & WehTioTe
PUBLISHED BY AUTHORITY

| 125) 72 faoelt, FERaR, SFERT 15, 2016/919 25, 1937
No. 125] NEW DELHI, FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

T, a9 AR Sy gRadw wa ey

st
7% fawelt, 15 Stae, 2016

. AT, 141(H).—TF T&T ATEAAT, TG (H2e0) a7, 1986 & 7= 5 F Iq=a+7 (3) T
FULATIETE AT, §. F1.37. 1533 (31) arra 14 ffawaw, 2006 § FAaa =¥ dengs Fd %

forT &, #r.31m. 2588 (1) aRra 22 fodwaw, 2014 g7 TRI9rd i 72 off, 37 a4t =xf~eai o 5=k
SHH TATIAT gI 1 GHTAAT & I<6 SATSGAAT & TSI il (AT STFqT I IqAeel g sl arig o

AT e it Aty & iae e Sl A9 ArH g 0 10 2,

T ITH TSI AT TAAT STHar w22 Frawa, 2015 &1 Iqse w7 &F T2 o ;
ST Fea T AL GIT TAT<h AT9d YT ATERAAT 9% STH AT AT A&l 9 8 5=
[ERIECIER
AT <9I FHTL AT FATH AT ST 3T F+T ATE 6 AT H AT IFaH AT 6
2009 #¥ fFrero srqmfa arfar () €. 19628-19629 A 27 ®3a<t, 2012 H /.06, 12-13, %
AT & ATELO § @A Uz & o X G B G g @F=et & @9 & fow @ a3@ieeiT
FATATY o AT 21 TE 2 ;
AT AR IFAH FTATAT % AT AQY o AT H UH qHA 5 o 93 et
FATITRY STTITH FAT TS 21 TAT 8, AR €T 4 g M0 ;
T AT TP g ATIHRI0T F AT @A & AT | 13 T3, 2015 F I A< g
HYg § T @1 & @A Tg 1 a2 Farai & forg $fq awr =1 e e g ;
AT ST AT F 9 Gt & @ad & o qaraofiy sEraf fit 9T & qeatead
A o o1y srvrees f3u
AT qATET, a9 T SAaTq Ifadd HAredd § 5T AR F |1 IIHe § AT are
gAd & forw ARtads frgia dar e g S waver % o gatewi et  suegt, Ser

237 GI/2016 (1)
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Tl HETd e yrfeewor & A f3U 0 g Sl Gt YRR 67 g=ar St autid
TATAT T BT F TAAT TF @A 6l T2 GTHOAAT H 26 Hed § G905 g § STANT T 7 G0 77

T E

AA:, T, Feald TR TATALO 07 997, 1986 & 93w 5 F 3U«aw (3) & G () ®
AT qIST TATILOT (FLE07) Afafaay, 1986 it €T 3 it ITUTT (2) F @ (v) FILT T&<T oIf<hat &1
TR F3d g0 <6 ATSg=AT § (AeAforiad seited Fdl g, 9iq ;-

I AfEg=T -
(F) =T 2 H, "I ATEAT H" A=l & THETq MueriEd aeg Sqedrd B S, e -

" OIEAT ¥T 9Y 3 AHHAT § A @ISl 6 @A & (o0 "G2" Yo # Al A qTef ArHaAl
% forw RS wateror gemg fRgfwor g (@garguo)™
(@) =7 3 & weaTq Awaferfaa e sfq:eafua B STos, sraiq -

"3, ST T T HATd (Heior STreeha -

(1) el |CHRTE gIOT 9ATa<or (§2eqon) srfarfaam, 1986 &t amer 3 &t 39amr (3) F swefia
ST w8 wataver dura et srfeor (o =aod o Ta7q SEEun g1 T §) F I8
TR STTOTT ST =TT Faedt & e aaT foreeh siavfa srerey oY qae ai=a ¢ |

(2) et wisreze a7 ST Fere SEAEUT 7 steTeq FRT |

(3) T5T & HaTerd AT AT &1 3T TARIT AT AT IT TARNT AT ST UT HT
qaT qi=d g |

(4) SEAEUT F A=A &I TIET qGH SAY TTWET I ATy 3fT wah faorost g | oo =,
TR fd, TART & TARNT A AT q&F a9 TRIEAF GIRT ATHH <8 a1 SITUAT | ITIaT J194E Hl
TR & aTel fAra s & ety sfiw sgard =7 st F aRfm 7 § A T 2

(5) STEAEUT F UH HEET ST G 12d T[T TLRTL AT Ho T[T & TITET % FAT ATAHT &
fRrarer faeros gaeT % 9aq gae giv |

(6) e Tt e Mt afufa S5F =aq# =a9% 727q SISuHT Fa7 &7 § W 986 |
e aastt foreer siavfa ue steder i U ey 9= g |

(7) watera ToT A & orer a1 /9 Toaes I0mEd ¥ 999 SIS F®9Tas el +ae, HErs
AT S UET F7 sremer g |

(8) @A ¥ syfa=re faamr & ggra Haer a1 37 Maers a1 ™ot &7 R St &7 39
FH § qaeT qied g |

(9) w57 yguor fA==r /v A giufa w1 gfafte, S § q99 599 37 y9nfta sfewr (a9)
¥ Haed franr a1 sgfasn w97 w57 srer @AW @1 oty v sraarts e Hows
a1 et sfeart &1 [T afeee a1 [er fade g amiaies B smom, e aiug &
TSttt i, Farfeafs, sarfir s a1 qer a9 aiwas g amfafEe & sE g §=
faroras waer ST F o= HEET AT | AT "IHES & T FA AT [Aus it garaty $iw
AEATU = ATAAT & qRIAT 7 H A T2 2

(10) ST F TH FaeT ST Haferg ToT AT AT HF AT TATHT F AT ATHET 8
rarer faeros gaeT % 9aq gae giv |

(11) et wfSrege a1 St werses Bt sftrmr w1 SEadun F afEe & =7 8 #0359
* foro srfagf=a w47 e S0t 39T AT Feat & foro a4t A e drfrees agraar wew=
FAT |

(12) MU T LUHT FHI-THT UT FATHET =0 Afeg=+r # fAafafas wiwar &1
AT FHI T TRRAT HT TR R |

30
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(13) SEUHT ATfe® STLarad & fHgid 9% F19 ®G(0 &l Jeqe Tod® 3907 § UF 7q 92
T T TATH HIT AT AT AT Tl il § qf TgHd T 79d ATHATAT R 1"
(W) T=7 4 9 37 9= (i) F weErq FEferfad 3w Gy siaseTaa BT s, o -
"(iv) "@2' TAT Al TIA gFAL H FH T Ik a6 A Gl & @ o G 4d TRATSHATA 6 o7
SIEATUT § G4 TGN SFATTRT STUferd gl | Seasuy U+ [Afq= &l =7 s(teeg=er & o
TATTST SISUHAT st FRRTReT T2 AT 3 1" ;
(%) B=7 5 % T 9¥ e feried =7 @ STus, o97iq -
"5. G, RifeTr s PRt gf@faar -
FeatT g § agl fadus fReteor afafaat (SuHEh) T 3 @9 sy w67 u uHguET S
S Ta< o SEuHT v t ', =1, g2, TET Y GRS AT AT st ShiTHT, TR AT
fRgior T FHe: I gRAT F FH AT 396 aEL A @i 6 @ad Ig Hl 2" qadT hl
TRATSATSA T ST, TR ST o (1 | SUHT, THSUHT 37 SISUHT Ted® AT F7 o
FH UF GL 9% BT |
() SuHT & dv=aT afifore 6 § U sqE gl | TsT AT €9 1T T 9 UHSUHT F7 ToA
Fea I HCRTE GILT Ha(8q 1T AhTE AT G TSTT TATHA & GXTHET | IET Th1e Foharm Sroam |
e Fq% ax SEUHT FT TS Feal T TR T I 3F H & T G397 6 (A fhar  Sros |
(@) FAT TEARTE G AT 5T TLRI AT S AT TATAAT 6l 9 GgHId & TATH A Fraem
T AT F FTLON F U F AT4F T AT HT TSFYT o (010 Ush THSUHT T TS H< Gl |
(T) SUHT ¥ TESUET & TdH A1 a9 o6 TET IS AT S0 |
(=) "atera Sudl, uadudl @i SEuHt F grida aeey 5o qfdSET a1 wrdwerT ¥ detdd
rorer &7 forees foro sffasr am st ar Mateor & yaeEt # oo gatewfa [y F Sor v e
g | IRATSAT J&dqTae ST FLreAr & o sraeas qagrd Iuass HXTUIT, & HF § &7 919 (a7 6l
T AT ST (A0 FT Fan |
(F) SUHT, THSUHT 3 SISUHT ATH{gH SN 6 [HEd 9 HA  HO0 | TeqeT ToAH 297
H UF HF IT TgA AT TATH HT 31T AT AT Tl @il g qT Tghd &l 7 TTHATAT T | " ;
(%) 37 6 F T 9 MEferiEd 93T T@r ST, $iq -
"(6) T@ TATATOT sATafr (SHT) & forw sraad -
Tl AT FAFATT FT AT A AT TAE FLA T TRITSAT TEqTEF FIT €A IT G
T qF g9 g8t § 9@ qAqa ity Saraixy it ST F aTaT Aead TS e gy

qRETSET % forw searfad waer (Faet) 1 92919 A1 st Sy e gdtdd g i 9g= e
FA % TATG 6 AT IUTEG T€T 1 3¢ AT T 19, I a0 g, Star afefers 2 # faar

g, ¥ AT STo e yast @2t aREsETet & qefie 9i gHAT % Y @iesii & @dad & (o0
TET1E § AT ST | afRASET ST SaEd & |41 0@ Aredar g {dre # uw afd
TRT 1, TT 15 T T€T1T & 97 TE&qd HT ; 3T G007 TSI AT FIAFATAT 0l 9T
(ST T 7 8) AALTOT ATSTHT il Uah Ui & ATeAdT TS o T U T&qd it SATusir | ;
= TT7H-

(i) 3T =T (i) & < " THT (1)-ShRiTAT 2 ", BEmE ST TR & 37 017 (F)" F ' H
FEATIToha [T STTUATT &Y 36 ThTT AeAT(ehd ST 9T & TETq Meterrad 39 937 sia:erfuq o
STTUSTT, 3797 :-
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"(@) af¥fore 9 ® Fafafafde Arvert &1 @ qatawoiT samai & ge Tard it Srusr | ;

(ii) 37 =7 7(ii) F weETq e ST iRy siaseAriua T SITos, St -

"7 (iii) ST AT AT AL TE @A S 7Y A @AW & @9 & forg R aagror g A
HAT

(F) @A AT A&T d€ @A AT AT A @ISl 6 G a6 (o0 ST Faeqor fdre J37me #7376
fafea arar afifors 10 £ 2

(@) T @S F e e siavg 9yg dareata W@ g, F forg axfawei sty i Tfga
gtrar aRfag 11 FfrTE g ;

(=) T 8 H -

(i) "SUEft A7 THEUE" ARy SfiY gew F TN U "SURY A7 UHLUET A7 SEUH" 9e7 T AT
T S0 ;

(ii) "fereras qeathd Al a7 ST ST GFaus gegiw affiat ok Sgi-sel 9 A4 §, &
I I¥ "Aus qedidhT qfd a7 5T w0 As geatsd gtafa ar e s e
AT HHTA" oreg TG S0

(F) =T 9|, IT T (i) H, -

"AUS oAt AT AT AT w4 AT qeAtwd GiAfa” o Tgi-sgi o Ad 8, F
I 9 "Hus geied aiufd a1 s TOT [us gedihd afita a1 [er o Geus
AT A" 988 T ST ;

(=7) T2T 10 ®, 39 927 (i) F TeATq Mefered I 9= siqeua o STus, o9iq -

"(iv) ITe] @A AT AT dE @A AT T e T &l fAafgd apar aRfag 12 T g 1™

() =11 4,-

"SR aiHfd AT TF T AU Te AT a5 SA@i-Sgl 9 A g, H e
T TS gediewd qiufd AT ST O AAus gedied Giuta ar e smha Saus geaied
Tfufa" ores v SJTUT ;

(&) ST H.-

(i) 7= 1(F) 3% 399 "ataa wfafet & v u Mwforfaa v o it w& s,
qAq :-

(1) (2) (3) (4) ()

“AF) |() @l | T REAT @A Gg | wEAeT @ gy & | e Sefetad F oamgrer
FT G & Hae ¥ 250 @A |[HaY | <50 TAT TET| o7d AN i
ST & &

T A S G 8 ot e
ey ¥ >150 @Aq|Hdg H <150 @A

. . (25 BFAT @AF UET AT qF)
T 8 9% e  forw afRasET At FriwarT ;
o famr  sretawar (IERSERIR IR IR )
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[9rT II-8vE 3 (ii)] RA A1 TSI ¢ SAETER 5
T @A e GAq TS |
feoquy
(1) @EST & Q@A F ge «F
e

(2) @g wfast s siara
T AAEATT g, 6 @A & oI
Tiaeeity sMTaty A7 fafEa
gfwar wfifors 11 & & o
g

(3) TE @A Tz i
ataer AT, qatawor =g
fRgior sfeg=er, 1994 six
TqERer gETq gt
afer=+T, 2006 & orefi
gfeome 1 2, & forg =2
T SATIRT T &
O I FA AT AUeAT qEl
gt Tiq @7 & aiASEr &
e fEfemmr st e
AT SHTafT 8v |

(ii) fﬁv—@rmﬁ":i'”z'
qrEsq ATEA
(T

oz @x
I ;AT )
S e
I RII
FETOT AT
FIA T,
g fRerfaft
Tasr e H
oAl 2 |

(3) affers 6 & TaTq Mufefag gRfors siq:enftq B ST, saiq -
"giRfre 7
(%<7 3% W)
ey ik ST § Rdwst it sgard six g
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1. SAZAT : SAT<h & I8 FF | FH (i) Gaterd o § qi= au &7 siro=ean Cratammas st gEm
F1iew ot aRofifa vw.o, a7 un.ue. st Bt & 9§ 2 a7 (i) SSaa/dr=nteh/saieaeam
o &t 3o W 39 o ¥ fAfga sreeria afeeur F 91 A a9 F SA9=A i Troreur arsawmd
et afofifa Stew A2 At erms. 3 & =7 § =7 (i) o= sraaras Bt (sraiq o
aTfe) e Fo 977 a9 FT o= Crataamas gt sfix afga sragria aferer siaatad gi
a1 (iv) fafea faegan/entéaa fam v w@&faq sraaTtas Saf gy /=T 9T o (F97q
Fee UHSeH) AT (v) Ferateemes Rt & wanq Rrafaemes a1 a1 st (F9iq uq.at.u/
U, 91.0.) TS & TETG & qY T SArT=Te TIAA | ST ATETAT HT FAT HLd GHT 376 Z1<1
A HATAT &A1 H AT ATHT T AT TGT ST |

2. RAYT : TFTH ITAAT AIHES T T FLA ATAT HFETAT ek 976 Hafad & § 70 § 7 a9 99
T AAHT B AT HH & FH T 99 o TEITd AT 6 91 Faferg o= § 3+q =T (sraiq f.o=.31))
3. Y : g9 au § FH | A T fRu u g § WSt f squsyarn O wHr 6 q9w |
STerha ™ T &l THEAL A T SALATT (AT ST AT |

4. @7 : GA9, oS, Ja [, 3T Haaq @0 Fieret, qaaer ura Heiwor gtwar,

st i, St o, a9z &=, arfeeht i ae sftae, gatawor srdeme, se fafssar o
FoT grifeerfasd |

5. qarafer: fererast aaeat fi sfeshaw ety a7 geratesi § fiqad gri |
6. TAITs 92 FI IFh! qIAte it FHIH & T3 &A1 HT T =T ST+ 6 Tl gerdT ST |

gfifire 8
(%<7 6 3E)
TEY 1%
i gFAT § FH AR SqF UL Y941 ‘@2 F Fefir o @fasii & &=+ & forg smaee
() gagaT
(i) @A IET T H A
(i)  srateata/cae (Shdroe aaeage):
(i) AT qg FT AHN (FFAT):

(iv) @ ag #7 ewar (d):
(v) @9 qg & FwAary
(vi)  IRETSET & ATHETET AT
(Vi) T AT

9 a0 Gagaeherar

FH 9. S IS
N IR

1. eheqw ¥ A7 Gatad T4, 3T T4, 9760 AM7E 6 HIC T F TATSAT
S

34
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[9r H-@vs 3 (ii)] AR <pT TSTAA @ SAHTERIT

2.

HAEAAT T AT & o

T ATEA

BERRELI

T TSTHT

EREAREIREED

TS AT ASH

TA T AT GHT AT AT

T IT = T AT STATT AT A AT qTATH
IS 99 gTSH o [o7T Seaiigor

=TS 7g 99T & for sreaigor

g fvmEal, TP Ar Tty e F sl stuer
TTerRataet, YgeF, Aiehia® AT =T Hatad qod & foru Jefera e

UH &3 ST qTfeqfast FR0 & Fgeaqul a7 daaqeia g—a=eH,
STAHTT AT 37T 3o (AT, 91T &9, (g /e, 994, a7

9Tt =T Feeafd SSfaat & 396 IS4, qEt, TS, AL & o
afeat #, yare & U svaae 0 S arer §3ier, ggager Av
Teraaefter &

sqaefter, TS, THET AT TIHT T

TS, YT HATY

afect®h ZIT AAEST AT T Tded, gTiHE eIl d% Tgd & [0 START
o ST amer Wt AT giagTo

TT HEITIA

10.

T SaaeT At [T o=, Maean ama wam 9 @O

11.

Ag AT daaaefid g-STanT & At T § & (Seard, o6 d,
SITEd e, ATHETAS IaeTy)

12.

U o o H ggcaqul g Fierer a1 g0 &q [FAEde § (999 &0,
o-HI1d, AT, F, TEgeT I, THed, i)

13.

U &= [SH qgel | &1 Tgu AT qATE20 THA o ¢ (TH &= Sai
famrame fafer werteoftr wet & o¥ e G @ 2)

14.

U &5 ST ST dhel & T orfa daawsfie g o afser grr
T HHETE IUTRAT g dFdl g (YT, dAaaed, JEEd,
ATAT, ATE AT TATeH T TTdHed STAATY TRAAA)

15.

FT YEATE9d @4 #9 & o g = & oo ey e & ™
FaEIq g

16.

7 gEdre § Rertertad fefRast o srtafaasi & oqdi= g o
ATt stadfora 8, sraiq—
() = (afezeron) srfataae, 1980;
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(@) avastre (&2eorn) srtafaay, 1972;
@) T Afeme S srfaeg=eT, 2011,
Tfe g, a1 39 =AY i ufefRafa & s 21

17, | ST 7w qfw (FF)

18. | AT IRATSHT  S/AT i S afegrsr #arg fhe S F oy
TEATEd 7, % foreg HIE qheHersl «fad g ?

(F) =ATITAT T ATH
(@) aTe HE&AT
(M) =TT & Ay AT e, AT FE B AR AN gEQTEd
g & fore wraar |

(T SR 9 F 9Ty RIS

TETES & ETEN)
gz 9
AT 7 (i)(@) <€)

HAYT ATHAT A TGN SATIfRY it SI9ET & Fe

fReferied Araat #1 q@ waieeof i sraf it T0er qg1 g, T9iq —

1. grarr gt a1 A A TRl gy W & "2, o, fee e a9 % forg 3t et
% AT AT |

2. Togt it 2Teel aqT aral gy S Mgl & 2r3et aq1d 8, & forg "remr Hgt ar are #it
feTett |

3. AT STRT aT8 % TATd FW S[fH & a1 % STHIT HI g2 |

4, ITH 9=19q | AFeqd Sl & a7 T A7 (Hgr T S T<heh STANT AT ITH H ATHETAS
T % oI w17 3 S| @ |

5. ATHETA 1A STH ATHIOT GreATal AT Sl & TG ZeTAT, HGTHT el TP T TSR 3%
T TEHT, S TR TG |1 TAT ATHETE TATH g I G2hi, qrerat, aiet #7
HfaHi |

6. ST, HET, AXTSTT, TT 3T qZLN T Ik ATLEAT AT ATIET THLH o6 AT 6 (o0 FAHTSA
s e AT |

7. ST | ST GEET A A 14 wradt, 1990 #it srfes=ear /.517/90(16)/mHeEtae-
2189 (68)/5-FHTU=u= T SSITT S ATE G a1 6 IRITE IUSf{{erat FTF |

8. f&=TE =T e & forw et ot waTe |

9. U want & +ffa F forw wgars e forg of qafawofir srmafy sifém 72t 2

10. ST wersre AT e wisrede & sraer 9¥ et 98, 91T, 39, S Qe arfe o g areft
T T 93 & forw aremer gy T a1 &7 Scaqa arfe et sraaT ar a1 st Rafa | [Aoer s
qF |

1. UH FEFAT [eg 57 9w g7 g™ a1 F=Et & o1efiq agiawo, a9 & a9y
afadd HATAA, W AL 0l HgHId & T @aaaTl HrdHarg Jiud A g |
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[wmT I-'vs 3 (ii)] RA hT SIS : STHIYRO] 9

TRfare -10

[T 7 (iii) () 3]
e adeor R R w3 F fog wizdar
ST Faerer fiE aam w3 #7467 3297 Fafoiad &1 §Re=g #4718

g fE AT ST & &A1 &t TgATH gl @A Hl ATATT AT ST Tl g ; AT AT &
AT T TZATH TAT ITHhT AFEHAAT, AT S HeATIAT F Fehedr 21 @a+ &1 vfafug
T ST FTRT qT o6 & wxa &t ATt 22 il SR0ET a9 &7 § @9 & T 9d 6
T =TT J=T |

foare =7 feferfea z=r grm

BIERE]

5ot ® g Tt ue g gt

safeata, &= e fafemTear &1 #Framaty & v 5o § @a+ ugt it =11

et i ot & ST T wTiEes a1 O & 1Y

forger €19 a9t % S e 3T a9 F SaTad & AT

Srer &t fet # ae=et & e 6 T

IREEIRCIIR R R EC)

STt # T % ITANT &1 Ted a4, FU, I FiY, @99 oAl

Srer &1 sp-sTiferdt

. g9 : HTE-ATT
BERIEIEIIE ERCIEE R

IYLIh & sfafen, foare & ot siafds g
(F) T AT TS FT SrATa ST Sl a1 % T & |
(@) TSETaTT aTe AT IRl it IusHdT AT HHY HETE |
@) SETaT 9T # P @9 9gt % A a9 969 |

SEarsuy g e § Srerst fawmr ar =g fawwr ar a9 fFawr an s At
AT T g AT AT YT HAad AR AT @A AW arfa i qgrEdar § UE g4eq07 At S |
&g Al & e afa Feeh soret

e S [REIGIRZE rer & et B T %
' (CRRER:D o
gl ATt S aTersh it qe fAdward
Srer #
FH 9. ST AT YT FT ATH (ﬁ;_:ﬁ#’rﬁ%—& ISH FT T | IEH TL SHATS
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A | e g | o T T A
st gz ¥ R ey | T RO | o Wﬁ?ﬁfﬁz ISP S
P T A AT ey Ay | (90 T & | e g Ay B T 80 i,

AT oars (Brft. | e sters ' #) (F Ff
) ey | T EH) | srarar 4 60%)
gfas qATEAT
et () T () e () WW%@?HH
EUEEASEIE]
FH | TR AT | @S ge® | @ES ge w aferst @2 AT AR G

w | e | o Rl | R R | R | 0 2T | e (fif

Pt 78t | A e £t | 0T iy

AT GTET T WT’E:’. T =T s o o
T (.51, #) (fre 7) ( ) 7 60%)

S % fog
RIKI

T IATRI Afeee = fBanT & sfesiad, wsa sguw e ai ar afwfa, aq fB&emr
Srrerrstt a1 @a= st 7 Ao a9 areit 37 T9riT afufa UH Iois® ¥ T GH S
e forg qatavoftg smmater & forw sees o i 2 i == & forg ar g+ &1 wiavg &3 &
foro warer i IgETRET uw AT Sl
g g9raAT Y @At % forg sishiga fafer

G H9TaAT i TITOET &3 0 ST AT 7ot AT AT o SATg & i SISl o AL
T T SATAT g | T4 i BT 7 sEfeata & Aqa @ I GiASIl dhl Tgars &l 9T war
STTaT g | et 7€t AT gy # =i\ e & ger & o &7 AT S-St $iY 7 ®ehl 9%
T wzar g | 7 et fAforg 9 a7 o= ® & &1 9= wiaerd § |97 gfaerd % g 99har g |
IR0 & 10 Fg TRTEl TSAl | @ISl §oed S8 dleey, A&l & T9I<d, d1 I UH Hie Hl Tg0s
TR TG G AT ST ThaTl g | 9T T2 o9 o 31T T &l FhelT f&forg <t a7 ey &t gfas
HHATAAT %l TIOET FHLd THT FITAL & T § A 1o1q AT 1T 2 |
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S5 & s o @faer % forw S aederor R gerg =9 & qome it STt s geen e
T FIAFELE | TERT TTd &l T@d gU Tfectsh SIHA § T@T SITUIT AT =6 orel T Jadrse o2 sFhie
a7 % forw aree T StTumTT | e &t T2 fee o aw e faam ST s S 9Ty S 9T 3
EATEUT G B ATH o i< sifaq &9 & S+ areit sifaw fare o erfaer f3ha srosm |

S geeror fae qaiaofiar sarafr Rt & G #33 o aRASETe & qedied &
orT streree &1 s MY | RdTE &7 s O a9 # S=rae AT ST |

TRfre - 11

[T 7 (iii) (@) %]
g afga o @fAsit % @99 % forg wafaofia sy 6 afFar

T Aatedta aigd @ @il & @ad & oIy qaiawofia st & foru Feferfaa fifa w1
ELGEUBER IS I
TSAT (VT FT @A AR HEd) GRT ITAsd FHIAT AT T IURT9q Fdr g o 7 @it
& foro srferter @@ Uz o= gFeaY & 9 qgT & & forw g 1 7g ff Rare far g aerEr
AT H U= gFEAT H AT ALY 6 AT 1 AT FLAT g SAATHIT § | THOT e @Sl & forg 7
&1 AT STEeh aTq &l a1 @A &, FT AT TSAT FIT Iehl TEATAAT 6 AL 92 =6ar
STTUATT |
T Gl T ATHTIAT: @ Tl § g | T Fo7a [HET07 A7 G120 TG AT 1 qHed
aqg & forw Gam e i sraeasar g qrfe gt sariEaa argrarst #° forar o w9 | == foqret °
THE & Fgd AHdT, Uaed oY Haferd g2 q: wa i R=ATS 921, 998 &7 F o q Teq9q
AT ERIT | qatavoiiy werq fAeier a1 qaiawefit Y& TS &7 a9 J7 5T gIT aHHey
ST AT TRATSHT TEqTaahi 1T 94 | 7 Hg & a1 T AT AT SO |
T T9g & o ue o qerel 2R o gEnq wig * for sifaw sifaw watewor sura Rgier
IqT TGO T &= AT OTE 41T i1 JTosft |
JATELT AATAT & forT swae 36T STosm o 39 =4 fos RIS Iedqrae® 1 STy foham STToeT |
g § ATUF UgT 9T IHT TG0 Herd [Heior a7 9aia<or Seed AT &1 ot dardir
% foIT sreas #3d § IUANT & 9o g | 98g TG0 §91q Heiwor a1 aaiar Yaoe Asr Hf
AFALTHAT & ATHTY Hged Tl TAdAT &l e4T9 H Tad g A=A [T ST |
TATE0 HHTG FLor 97 9Aiaeor Jag= AT w39 T4 § Tcd® a1 AT § Ui
T SITOT ol oy, TasusT oY SuEt a7 giafaa w4 & aataer dura et a1 aaiEar
T FTSIAT |~ IUTH ALAAT Hl AT9F TATSAT TEATIhl 4l 39 99 H  qAaeong
seTafT | Swefdq T s
el @ 1 ae fwior o Strow st et ag 61 e & o g T e ag o e
et U w9t @fest & § 500 HizT ¥ &7 27 |
T=T 1T, @ Aredar (e ST g @iesii & @ad & o Yo @2 afkdsqr 9499 & fow e
TSAT &l ToEeidd sTfgd SA<h AT ARG Hit FIce! TRUE % TAAT TATZHI, TSI TAAT T
Tfreror S A gRT A AT AT | A t w SiT wed g1 afgrsren & forw agieor era
fRgTor a1 T Taga ST B AR S FIee! TUgE & TAAT qArewiel, T e i
TTSTEAT Jer e TS G qF7¥ ot STuaT |
THSASUT F 919 SeAeUU UT qAGeqviia sieariear gl i Searsuy & fafas=i #t
wasarsuy g fht e fafer % sadet 9% stase sama e foar adver £ srost)
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g @fAe e siasta ayg Rafa § it wafaofia Rt  forg sigmsi w1 efiversse
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ST qRaTd IO | Ry iR
A PF G I F AT I 1 @ 3R 77 A9 @it & &= % forg St v
0-5ha q2' yeT_ | Tl &l TS | TR Sy FEarsuy
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5hads | @2 | w=7-, | T B | e, wew | TROISET | Sy | CHAEUERTEHT T
AT TS e aftmor, | AT FrEzrimmy LIRIBIEEEIEE Y
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2. G 9T ¥ UL UL :

(F) VI AHR FT wATe (5 ZFAT TH): TSI ATGTA TS Bl

(@ FE AHR & e (5 gFeAT ° ATdF): HEEAT FH, T8 Hege? (FrHT), Tee
FAF, TTAC T3

(1) @A UG €IS FT UgH (HIA0T
(F)  ZEIAT 6T U ATEA & ¢ & A" o AT T GAA [0 T GIAS F AT A qreA

= oI J&y A7 srgaTHa A |
3. ITEgd ATATIT AT THIG i (T A IH FAL I ATATE FeAT
(%) JaHATEE: GAT T U THIG il TH{T, FIEAIE ThA< 3T FdeT & ATEAH | qreead?
T TEAHTA Feh i SIT Tohel 1 g ;
(@) TSI ATIANT © TAA €I T ThIT, THTE BT HT ITART Fideh TSI AT GIT
1 ST FHRAT 2 | THE forw [HHTS U¥ ZexAe T IUHAT I FUET g ;
() THUHUH : §4¢ U¥ Tagd AqATIAT A7 THIZ F TETed B 6 A7eq9 F TaUHTH

ASTHY ATATE AT ST | T q TREgH AT AT THIE &l ATATS Fdel T AqAT (A TerHTe=ar
T AT ATT UF &1 S5 &g giorg g Jrar g |

4.  JUTTSAT T TEQTId FHTAHI

ST @A AN FT afagT Sqsas AT TR & UL 9T 1 H ITITT AT ATTAAT 6
AT {iEd HIAT AR M7 32 ST Ferde & ATeaq & U7 9T0F &I ST FhAT STTUAT | U 912 34
fiag STIATTAT AT THIET &l AT T 6 TAT v @A TGT &7 & [d%g da¥ G JIAre 641
STTURTT | Yedsh Tie AfSama: 93 f{ad 9w & |17 gt Arfeu arfe S it 18 et & forw g
HTAT T AT AT ST 5 |

STE TEgd ATATT AT THIE FT ATEhHIE Tohel g1 SITAT g 3T STSTeh T gold < (<7 JATaT §
e fAforg amee 1 TEduTe graT ¢ 3% 3uel ATEHaar & T9T &l 9a¥ 9 Arqferaa w<
ST SITaT g | TR @ee i TS AT TREed & a9l Al R q9< 9% T@T ST qoh S afagd
AT AT THIE T TH: TEAHTA gl ThaT ST 8F |

5. 9T 9% S :

Geq fhT TGSt &7 o ST AT A 600 ST HA o6 TAST 6 (o0 dATd FHATEs &l
TfEg ATATTS AT THIZ il dadTze, TSUAT ATIART T THURUH HT ITANT Fileh Ivg The Heel
&t feafa & gAT =R |

6. ATAT HT G gl ST

AT % G Il 29T § Tagd AqATIT AT THIE Al FEHfSHT==ar &7 9rer g a9 &
GUd 3l o1 i Rdre weq & forw fBfoe wve § vauauy dsree Beae BT s | 997
TH AAT &l TOMEeT FHT AT @I g1 &l TSEET HGT | TST TF KA Hed i HI TTIAT HT
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THAT & ST UH AT o G B [ To€e FT ThdT § AT T4aT il ate F7 Faedq #T gedr
g | AT & TETEd] 31 g i T THT T T AT F1A e § Rdre 67 et =71fe v |

7. AL ST

AT o BT T TqeT T 6 HN Al S DG, ARTRATSST T ST SHUTUH ST 6 JTeqH7 |
< ToRaT ST 9T § |

8. ATHeT A7 RUTE G oY FEaTs THieaT

JurTet &t Ia12 Re, A &0 a1 2faem™, srded & fawg 3812 ST T 3o1% ofF fafws
Serefiel 9% TTiReRTRET T arataen are foeRfea e § q9e iy | Trredt T SUHNT A H AT
THURUE FHRrd e & forw B ST asar g 1 389 S wase ar et afeee asft gerg s
9T FA § Taef g i gerd arfesrd Rt srffafiaar & oy oo o el woer & ST g
T AHA H G0 g | T o w1 WIAFET 3y 9o w1 IRagd i arer T a9 & siaies
FLAT & AT g8 @47 q¥ orEdga 2@ S #iY afgswrd F oo fy 72 wriarg aw fard s
ATSATIE T | T TqTeg (ohU T 79 7 ¢ Toham Sromr |

g+ 0 o g[S, gataeita sETaR o dt ST TG Yayd ST F Tadq i qre et
FT SEALOT, THSAETY ¥ 57 TguvT =07 7 a7 afwfy grer gRfae G smom | g9
T T ALl SASITHT &l o J16 | Td AR (AT SITUAT | TATE0( 3 SAATIT odi & Jade hf
AT Fea T G [H= FIE, qFaww, a9 3% FAarq Tad JA1ad 97 36 JA5T & o0

TATAT GIT ATHA RS SATHHRTT gTT R SITuar | )

[6. S1=-11013/98/2014-3m20-1| (TH)]
feoqor ; g7 Faw 9T & TS, e, 9T 11 @F 3, 3UEE (i) § Far €, 1533 (), arE

14 f&dex, 2006 1T THT9T 360 0 9 3fi 39T TTeady gong FMeterfag gears g B
T -

1. &1.37. 1737(3) T 11 srFeay 2007;
2. FT.3. 3067(31) 1@ 1 REET 2009;
3. FT.3M. 695(3T) AT 4 ¥t 2011;

4. F1.3. 2896(<T) AT 13 fFEva 2012;
5. 1.3, 674(31) aT0@ 13 7T 2013;

6. FT.3. 2204(37) AT 19 ATE 2013;
7. F1.3T. 2555(37) AT 21 3R1%q 2013;
8. FT.31T. 2559(3r) AT 22 3RTET 2013;

9. FT.3. 2731(37) aiTE 9 fadea¥ 2013;
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10 F7.3T. 562(7) AT 26 FAT 2014;
11, 1.3, 637(3F) AT 28 Fatt 2014;
12. FT.4. 1599(7) TG 25 I 2014;
13. FT.37. 2601 (1) ATE 7 F2a7 2014;
14. F7.97. 2600(7) TG 9 AT 2014
15, 1.3, 3252(7) T 22 fFFwav 2014;
16. 1.3, 382(3F) ATHE 3 FTALY, 2015;
17. 1.3, 811(3F) AT 23 AT, 2015;
18. 1.3, 996(3F) aTrE 10 =i 2015;
19. FT.3. 1142(37) T 17 5 2015;
20. FT.4T. 1141(3F) TF 29 78 2015;

21. T3, 1834(37) AT 6 [aTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2000, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22™ September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in L.A. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

@

@

(€)

“

(©)

“1(a)

1) Mining
of minerals

>50 ha of mining lease
area in respect of non-
coal mine lease

>150 ha of mining lease
area in respect of coal

mine lease

Asbestos mining

<50 ha of mining lease
area in respect of non-
coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

General Conditions shall apply
except:

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
() after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.



1453

20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)

48



1454

[9rT II-8vE 3 (ii)] RA A1 TSI ¢ SAETER 21
15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N LR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth 0 . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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qqTar, 99 AR Sarg TRad 54T

Ffer=AT
< feeetl, 25 S[eTE, 2018

1.3, 3611().—ATLT TLHT & JhTAT TATALT 317 a9 HATAT il SATSLAAT |, FT.37. 1533(30)
T 14 e, 2006, AT & TSI, FATER, 91 1, g€ 3, 3uEe (i) § (™ =98 3894 747 3%
STferg=aT FgT 74T ) TaRTtAra i < oft, S g & wataww el F g9y # fra st Fuaw g

Y TATEX, a9 3T Faarg Taad §aad § 3T ATeEadT H w1, 141(H) T 15 F9a7T,
2016 grer genfara B g, o wivor wfastt % o e gaeror R dame s £ afFar @ Bfga G
TR

T T g A AeET 3y AT 2015 #i fre antEeer (dersuer) sear 1806, FEseom
TATH ATTEE T TF 77 & 7T & e 7=t (frarsue) €, 2013 #i 290, g6 FAT foewray a9
AREE 5T UF A7 & HAHA §, FF qrai & 91, arrg 11 79, 2018 ¥ 19 57, 2018 F el § ar
e ¥ & o o miastt % forg ST ader R a9 w3 11 a1 3w ¥a & & o g s i S
Ao ROIE 9 e F o0 ofthal T TS #3470 T 99 /AT e gatawor g=5ma
fRrerfor srtereer i e faeras qearse afata wr e T g

AT FT LRI A1 fgd § qgiawr (§veqor) H=w, 1986 & =% 5 & Iufaw (3) F 9 (F) %
e =T & T STTAT | ATHHh TS Fad 1 ¢ ;

S e e, gAtaer (") Fam, 1986 F Faw 5 % sufRaw (4) F Ary uteq watewr
(srzegon) stferfeaer, 1986 (1986 T 29) T &mer 3 it ITEMT (1) T ITET (2) F @ (v) FTT Ta grirat
FT TN FA g AT TR % TehTeld TATE 3T a9 Harad it STfesg==r &, .37, 1533(3f) aia
14 fHdaw, 2006 § FHfered T F9med Hedt g, T7q -

4250 GI/2018 D
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I STTEREAT § qiferg 10 % T ¥ Mefarted @ ST, i -
“qfRfIre 10
[&r 7 (iil) () ¥4]
1. IS G qT 41 q @A & g ST gdeor R GaR # F g wiwar
ST aaeror FaiE 9 e FT qeT SR (XU 91 @ & oy ARt fRrEidt F SaqEm)
Fafortaa #r gRfea w8 -
IGAT AT THIE & &A1 Dl TgA, @7 @A Hl ATATT AT ST TFhaT g ; AT TAAT F &1 ol

TEATH TAT FFELHAT Al 3T TSIl & Feredar Sgi =+ &1 vfafug B SmET A1eu o7 aas #ir
AT & T TOTET TAT IH & § FAF o6 TET TS o6 (o THT FT AGATT AT |

e % Rt e givr

) TEQTEAT

) o o g9 FEAwATI T e

) aafefy & Sfie Ferar ¥ sratey Afga frer § @ gt it T ;
) To=e &9 o & ara wriEe 71 e F i

5) Tower O a9 & I T AT < AT T97 G o6 IcATad o6 AT
)

)

)

)

o it afei § qere % ST g A whwaT

TTer =T |TETIOT STRTE ;

5 & o ST 7 Se  ad, F, 3 Fi, =whe
EEEIRUGIRR I

10) TTEETE 0T ;

11) qATSF Y TSt HOaT |

AT & ATt are § Aeforfea satae g

(F) TSIETaTT T AT 41T 3T 7 ¥ % HId F AL
() FSreTaTe X AT Fehg AT THT AT T ITedT ;
(1) ST =T @ & =@ gl & S ST 69 |

ST Tt Fera Mt stieme g gEse o a1 fErE Genr a1 a9 @awr ar @
AT @ T a7 9919 91 A1 a7 Faad AEn 91 @|a oanT afe & agrear @ 5w § g9 G

ST |

e Al & fagor afga Reardt vt
FHEH, | qLT T A IBEIGERCED fSrer 7 witrera fMewrfaa &
(=T fererTHTeR)
(1)
(2)
AEeAqut AfeEl S} e fi ger Afvard
FH G, | L AT LTI T 7 B # g daTE | IgF F W SgA F T 9T ST

(fepetTeite )

(1)

(2)
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TR e F U | e gesfou | u@Fmy ge F v | wha ge F o | e ang g@me
e e a4 | e o | e BFoowo | e BT | dwar (#fifew e #H)
T & T AT T A4S Al daTs | & Hr SfEd | T & (I | (FA @A gHAT A
(Frerfer &) | =iteTe (Hiex #) Hiew #) 60 wfarerd)
EIEE SRR
qroe? (Hifew =) T (difew =) e (HITeH ) FA AT ARG Gt AHar
(fifeF )
ELRERSEICH
FHE, |TEr AT | @A Ge F | G@EA ge & WU | gEs e & | @ET ge | g RIER I
T oo Ao | et fFo oo | form AR | F oo |efas ewar
T o qd e Y Fars | BhU U e f | e | (Hifew o= H)
7T TRy T 9T | (FeRerrieT ®) da =Arere | BT W | (3 CIEE]
(HteT ®) % (| ewar FT 60
e #) ferera)
(1)
(2)
ST
ferg
AT

3T yari wiata, o (i) 37 9t afseee (i) Faferiea franm & sttt (@) f=r Eum (@) o=
T fFEEr J ar wfafy (1) 39 {ewr (@) 9-FEmm T emw it @ fewe aaft, mee % o
SUIHAT AT BT HI TAT0G FA & o7 T w219 #1, Sree fore axiawer [t &1 sraa G @ g,

T FE |

GO gaT Y G9OET A F fog sifiga Rfer

G AT T IO T A S T TS AT 1T % AT & o6 -Ta51 % ey 97 i Srosft |
wyer Rl 3w safReata, === T aiestt i afesriog Brar sroe | Bl 96 ar ane & gtastit & @9 &
fafes s-smafa fase i st=x Feat & e a2 fohar S @aar ¢, 7 Foeft fafore /<t ar e & e 1
50 & 60 TTTerd 2T ThdT & | ST % TgIel Al § Gielsl §6eah, SH giees, A4l § Ioo= <d, dT &l
U e T FHTEA Gt HAT JA7d7 8 | 77 Toeeh SF ol 3T qAqSe i el AT qa7 =1 &y i gfhs
AT T TIAT ¥ THT AT AT AT ¢ |

S gaeor o e & G i STy i SEE GTeT 7 qfeds ST W Fede]d & hred o
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IAHT TF I T@HT @7 ST q9r1 39 21 foF F forg e i seemee a7 oft 9 e S o
feoatort av e fora stroer qem afe a8t arar stmar g ar e wateer =g [Reiwor st g w5
T F e T it S vt ifaw R w35 ategtera BT S

ST aaeror fore gatawer A, ROEt i geataT aRarSETet f GO w5 F ST a9 |
o 1 I 9= 99 § UF 17 A=a_ hAT ST |

I1. ST & AT 4 I G 8 v witor @ fAs & forg Rrar adeor R e s & wiFar

ST Faeor RaTE &1 et § Tl 07 @i & o7 g% &9 8§ G472 a1 ST i 39 9 &l
gfects A § FAFeT F FTATT B ST TF T TG 7@7 Jruar 997 39 21 27 F oo e ff sewmse
v ot aree fraT st | e freafer 9w e e stroe qur At |5y g svar g ar e awtawr
Tera fRegtor srfaer g @ 7 % 9w qa f S aret sifow frare § s afeafer B s
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19™ June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.O. 1533(E), dated the 14 September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1) Introduction;
(2) overview of Mining Activity in the District;
(3) the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5) detail of Production of Sand or Bajri or minor mineral in last three years;
(6) process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9) physiography of the District;
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(10)

rainfall: month-wise;

(11) geology and Mineral Wealth.

In addition to the above, the report shall contain the following:

(a)
(b)
(©)

District wise detail of river or stream and other sand source;
District wise availability of sand or gravel or aggregate resources;

District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(1)
(2)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District Place of origin A1t1t1.1d'e at
(in Km) Origin
)
(2)

Portion of the River or Stream
Recommended for Mineral
Concession

Length of area
recommended
for mineral
concession (in
kilometer)

Average width
of area
recommended
for mineral
concession (in
meters)

Area
Mineable mineral

potential (in metric
tonne) (60% of total
mineral potential)

recommended
for mineral

concession (in

square meter)

Mineral Potential

Boulder (MT)

Bajari (MT)

Sand (MT)

Total Mineable Mineral
Potential (MT)

Annual Deposition
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S. River | Portion of the | Length of area | Average width Area Mineable mineral
or river or stream | recommended of area potential (in
No. . recommended .
Stream | recommended for mineral recommended . metric tonne)
. . . . for mineral
for mineral concession (in for mineral . . (60% of total
. . . . concession (in . .
concession kilometer) concession (in mineral potential)
square meter)
meters)
(D
(2
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(D) Introduction;

2) overview of Mining Activity in the District;

3) general Profile of the District;

4) geology of the District;

5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

@) surface Water and Ground Water scenario of the district;

64



1470

10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
(8) rainfall of the district and climatic condition;
9 details of the mining leases in the District as per the following format: -
Sl. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1972, .renewal)
& date (ha)
From To Form To
1 2 3 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Cantive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Tlist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
Sl. Name Name Address & Letter of | Areaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20) details of Eco-Sensitive Area, if any, in the District;
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11

2y

(22)
(23)

(24)
(25)

(26)
27)

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years”;

[F.No. L-11011/26/2018-IA-II (M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.O. 1533 (E), dated the 14" September, 2006 and subsequently

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest

etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as

per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

amended by :-
1. S.0.
2. S.0.
3. S.0.
4. S.0.
5. S.0.
6. S.0.
7. S.0.
8. S.0.
9. S.0.
10. S.0.
11. S.0.
12. S.0.
13. S.0.
14. S.0.
15. S.0.
16. S.0.
17. S.0.
18. S.0.
19. S.0.
20. S.0.

1949 (E), dated the 13th November, 2006;
1737 (E), dated the 11th October, 2007,
3067 (E), dated the 1st December, 2009;
695 (E), dated the 4th April, 2011;

156 (E), dated the 25th January, 2012;
2896 (E), dated the 13th December, 2012;
674 (E), dated the 13th March, 2013;
2204 (E ), dated the 19th July 2013;

2555 (E), dated the 21st August, 2013;
2559 (E), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013;
562 (E), dated the 26th February, 2014;
637 (E), dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;

2601 (E), dated the 7th October, 2014;
2600 (E), dated the 9th October, 2014;
3252 (E), dated the 22nd December, 2014;
382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;

996 (E), dated the 10th April, 2015;
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

S.0. 1142 (E), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23™ November 2016;
S.0. 3999 (E) dated the 9™ December, 2016; and
S.0. 4241 (E) dated the 30" December, 2016.

RAKESH
SUKUL

Digitally signed by RAKESH
SUKUL

Date: 2018.07.26 18:53:39
+05'30"

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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301172023

F.No. L-11011/13/2021-1A-11 (M)
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
: 2nd Floor, Prithvi Wing,

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003

Dated: 4th December, 2023

To,

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.
Sir,

This is with reference to the lotter no. 656/Civil Appeal no.
6463/2021 dated 16.11.2023 regarding seeking clarification on District

Survey Report (DSR).

2. The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry's notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020,

3 Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No.
34 of 2022 titled Subhash Bhal Ishwar Bhai Parmar vs State of Gujarat &
Ors. observed that they would like to follow the principle laid down by the
Hon’ble Supreme Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-
3662 of 2020 titled State of Bihar v/s Pawan Kumar. The above-referred
order of Hon'ble SC mandates submission of DSR 1o State Expert Appraisal
Committee (SEAOY for examination and ovaluation and State Environment
Impact Assessment :Authonty (SEIAA) for approval,

4. This is issued with the approval of the Competent Authority,

Yours fi lly,
f\i‘p\m
/

é\g&& £ i 2
p A v (Dr. Saurabh Upadhyay )
J‘l Vv E-mail: sa Sclentist C
> * saurabh.upadhyay85@gov.in |
&!\ Copy to: ;
; f

* Scientist E(PV)/ Guard File
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Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,
following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey
2. Shri Rajive Kumar

3. Dr. Harikesh Bahadur Singh
4. Shri Ashish Tiwari

5. Shri Sanjeev Kumar Singh

6. Shri Paras Nath

7. Dr, Brij Bihari Awasthi

8. Shri Umesh Chandra Sharma
9. Dr. Ratan Kar

10. Shri Om Prakash Srivastava
11, Dr. Amrit Lal Haldar

12. Dr. Dineshwar Prasad Singh
13. Shri Tanzar Ullah Khan

14, Prof. Jaswant Singh

15. Dr. Shiv Om Singh

16. Shri Amit Kaushik
I F-Dr. Rjgk Hhishva

Chairman, SEIAA, U.P
Chairman, SEAC-1
Chairman, SEAC-2

Member Secretary, SEAC-182
Member Secretary, SEIAA, U.P
Member, SEIAA, U.P

Member, SEAC-1

Member, SEAC-1

Member, SEAC-1
Member, SEAC-1
Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2
Joint Director, Mining Directorate, UP
MEMBER SERC—

In the joint committee following agenda were discussed and resolved:-

Agenda-1 - Regarding procedure for approval of D.5.R. {District Survey Report)

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks were discussed and

formulated.

It was resolved that the Secretariat shall forward the approved SOP for preparation and

maodification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director— Geology
& Mining for its effective implementation by respective Districts. (SOP attached as

Annexurel &2)

It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.

by Member Secretary/Nodal officer SEAC for comments and suggestions.
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Agenda-2 - Regarding grant of Standard-TOR as per MoEF&CC O.M. dated 6-May-2022

1.

It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 to 2 years.

In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

s s
(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)

Member Secretary, SEIAA Member Secretary, SEAC-1&2
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STANDARD OQPERATING PROCEDURE

Preparation/Modification of D.S.R. for in-situ rocks by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 10f 11
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No | Details Action Required

/ Step

| Formation of Sub-Divisional Committee (SDC) in the district by District [e D.M. shall issue an Office
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation Memorandum regarding
Department, State Pollution Control Board or Committee, Forest| nomination and formation ol Sub-
Department, Geological or Mining Officer. Divisional committee in the
Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered - district.
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eic.

2 Preparation of DSR — DSR which is a technical document shall be | e The sub-divisional committee

prepared in line with the Schedule-I1 of the MoEF&CC Notification dated
dated 25-July-2018. The contents of DRAFT DSR shall be as under:-
 Contents of Report

1. Introduction

2. Overview of Mining Activity in the District (brief history of old

working, pre-existing and proposed mining activities).

3. General Profile of the District

4. Geology of the District

5. Drainage of lrrigation pattern.

6. Land Utilisation Pattern in the District: Forest, Agricultural,

Horticultural, Mining ele.

7. Surface Water and Ground Water scenario of the district

(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCINABET
Consultants, DGM  Approved
Exploration Agencies as per
Government  Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 11
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13. list of Letter of Intent (LOI) Holders in the District along with its
validity as per the following format :-

14, Total Mineral Reserve available in the District,

a) S1. No.

b) Name of the Mineral

¢) Name of the Lessee

d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted

g) Validity of Lol

h) Use (Captive/Non-Captive)

i) Location of the Mining lease (Latitude & Longitude)

15. Quality /Grade of Mineral available in the District

16. Use of Mineral

17. Demand and Supply of the Mineral in the last three years

18. Mining leases marked on the map of the district

19. Details of the area of where there is a cluster of mining leases
viz. number of mining leases. location (latitude and longitude)

20, Details of Eco-Sensitive Area, if any, in the District

21. Impact on the Environment (Air. Water, Noise, Soil. Flora &
Fauna, land use, agriculture, forest ete.) due to mining activity

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
ete. as such parameters generally
change in every 5 years.

e The source of secondary data used

in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 11
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geology of the area, site conditions locations. depth of mineral
availability and other geomorphic features.

Once the Draft DSR and Annexure 1 to IV is prepared, then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO office.

For this the notification should be issued by District Authority about draft
DSR for suggestions/comments /objections from public in minimum two

newspapers having wide circulation. Date of uploading and last date of |

receiving suggestions/comments/objections should be clearly mentioned in
the notification.
(Reference - EMGSM- -2020, Section 4.1.1 (clause - o & p; Page-19)

|

For this a letter to the District
Information OfTice will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received. if any. (Reference - EMGSM- -2020,
Section 4.1.1 (clause — p; Page-19)

In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

For this a joint meeting of SDC
Members is required for final drafi
DSR examination/evaluation.

Thereafter. the draft DSR shall be linalized including Annexure-l1 to
Annexure-VII which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

e« The DM shall forward the proposed DSR  to  SEAC

e The DM of respective district

Page 7 of 11
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o The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks.

Reference — (Section 14l & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Others Vrs. Pawan Kumar and Others Eic.)

The DSR being a public document
after approval shall be signed with
seal (in each page of DSR) by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page 9 of 11
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Checklist/ Examination Details

Yes/ No

Office Order of DM/ADM regarding formation of Sub-Divisional Committes in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

9.

R e

Primary DSR which requires addition/modification.

Draft Modified/ Revised DSR Document.

Annexure-1 to VI,

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation.

Notification regarding the constitution of the SDC.

Minutes of the SDC about draft DSR.

Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

Minutes of the SDC recommending draft DSR.

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public comments/objections.

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections

received, ifany, After 30 days.

Lease wise NOC from Irrigation and Forest Department,

Deposit verification/estimation Report. Revenue report

Page 11 of 11
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STANDARD OPERATING PROCEDURE

_:.EEE:::\Z:Qm__._.nm:c: of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 of 10
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

Action Required

Formation of Sub-Divisional Committee (SDC) in the district by District |
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee. Forest

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and

e D.M. shall issue an Office
Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Sl. No | Details
/ Step
I
Department, Geological or Mining Officer.
Others Vs. Pawan Kumar and Others Ete.
2

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the MoEF&CC Notification, dated 15/01/20216,
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
o Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (briel history of old
working, pre-existing and proposed mining activitics).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue received in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor
mineral in last three years.

e The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCIUNABET
Consultants, DGM  Approved
Exploration Agencies as per
Government  Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

e Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral
concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width ol area recommended for mineral concession (in
meters)

¢) Area recommended for mineral concession (in square meter)

f) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

¢) Total for the District

o After this Annexure-I to Annexure-IV shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
ete. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

= ]

Thereafter. the draft DSR shall be finalized including Annexure-1 to | For this a recommendation of SDC
Annexure-VIl which will be signed by all SDC Members and then | Members is  required who will
forwarded to D.M. for perusal and approval. finalize the draft DSR and forward it

1o the D.M.

6

The DM shall  forward the proposed DSR  to  SEAC
for examination and approval,
The Member Secretary/Nodal Officer will forward it to DGM, U.P. for

comments and suggestions. The SEAC will evaluate afier getting the

e The DM of respective district
shall send the draft DSR, along
with following documents

Following shall be the Annexures of

1494

comments and suggestions of DGM, U.P. the DM letter:-

e The SEAC may invite a representative of DGM, ULP. to assist SEAC in 1. Primary DSR which requires
appraisal of the draft DSR. addition/modification.

e The SEAC will evaluate and recommend for approval of the draft DSR | 2. Drafi Modified/ Revised DSR
on the basis of SDC recommendations as well as DGM, U.P. Document.
comments/suggestions. 3. Annexure-1 to VIL.

o The SEIAA may approve the draft DSR on the basis of 4. Lease wise NOC from Irrigation
recommendations of SEAC. and Forest Department.

5. Revenue report and resource

Reference — (Para 14(1 & ii) of the Hon'ble Supreme Court Judgement evaluation/ reserve estimation.

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of | 6- Nofification  regarding  the

Bihar and Others Vrs. Pawan Kumar and Others Eic.) constitution of the SDC.
7. Minutes of the SDC about drafi

Page 7 of 10
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Process Flow Chart

‘Constitution of

Preparation of
Draft DSR by SDC
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1. The period of validity of DSR Banda shall be for the period of 05 years from the date of its
approval.

2. Qut of 110 (109 leases + D1Patta land) areas in the DSR, 08 lease are withheld because
document verification is in process and other 02 leases are held in abeyance and will be
approved after resolution of complaints. So 100 lease areas will be approved in present
D5R.

3. If any new lease is identified, its validity will be co-terminus with the validity period of
current D5SR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per

notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of

Geology and Mining, Government of U.P. or any modification in it by competent

authority.

DMF fund should also be utilized for the development and maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

8. Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like geo-coordinates etc. of study points.

9. The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.
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10. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon,

11. SEIAA noted that in draft DSR unit of quantity used is not uniform, for example, under list
of potential mining leases (existing and propased) and Final List of Potential Mining
Leases (existing & proposed) ,hence a clarification must be submitted and units of
mineral availability should be same as that mentioned in LOI as well as in mining plans.

12. Validity of this DSR is 5 years from the date of approval and if during the currency of this
D5SR new areas are added information should be submitted to SEIAA,
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10.

11.

The period of validity of Revised DSR Basti shall be for the period of 05 years from the
date of its approval.

It was informed that out of 10 (05 Regular Govt. leases + 05 Patta land) areas in the DSR.
If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

After approval of DSR from SEIAA, the District Administration shall upload the D5R in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. B66/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any modification in it by competent
authority.

DMF fund should also be utilized for the development and maintenance of haulage road,
The lease shall periodically conduct audits of operative mine |eases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance,

Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like geo-coordinates etc. of study points.
The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Govt. institute and should ba
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever needed
after the maonsoon,

Validity of this DSR is 5 years from the date of approval and if during the currency of this
DSR new areas are added information should be submitted to SEIAA.

H
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1. The validity period of Revised DSR of District, Shamli shall be for the period of 05 years
from the date of its approval.

2. Itwas informed that out of 8 (07 Regular Govt. leases + 01 Patta land) areas in the DSR.

3. If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any medification in it by competent
authority.

6. DMF fund should also be utilized for the development and maintenance of haulage road.

I, The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

8. Itwas also discussed that haulage route construction to the leases of the District must be
facilitated through District Mineral Fund by Mining Department,

9. Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like geo-coordinates etc. of study points.

10. The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.

11. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon.
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12. Validity of this DSR is 5 years from the date of approval and if during the currency of this
DSR new areas are added information should be submitted to SEIAA.
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Joint Meeting Minutes of State Level Environment Impact Assessment Authority, U.P. &
State Level Expert Appraisal Committee-1&2, U.P. held on 27/03/2025

The joint meeting of the State Level Environment Impact Assessment Authority, U.P. &
State Level Expert Appraisal Committee-1 & 2, U.P. was held in Directorate of Environment,
U.P. through hybrid mode (physical and virtual) on 27/03/2025. The following were present in the

meeting: -
1. Mrs. Mamta Sanjeev Dubey, Chairman, SETAA
2. Shri Rajive Kumar, Chairman, SEAC-1
3. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2
4. Shri Sushant Sharma, IFS Member Secretary, SEAC (1 & 2)
5. Shri Ajay Kumar Sharma, Member Secretary, SEIAA
6. Shri Paras Nath, Member, SEIAA
7. Shri Om Prakash Srivastava, Member, SEAC-1
8. Dr. Brij Bihari Awasthi, Member, SEAC-1
9. Dr. Ratan Kar, Member, SEAC-1
10. Shri Umesh Chand Sharma, Member, SEAC-1
1. Dr. Ajai Mishra, Member, SEAC-1
12. Shri Tanzar Ullah Khan, Member, SEAC-2
13. Dr. Dineshwar Prasad Singh, Member, SEAC-2
14. Prof. Jaswant Singh, Member, SEAC-2
15. Dr. Shiv Om Singh, Member, SEAC-2
16. Dr. Amrit Lal Haldhar, Member, SEAC-2

A joint meeting of the State Environment Impact Assessment Authority (SEIAA) and the
State Expert Appraisal Committee (SEAC) 1 & 2 was convened on 06.03.2025. SEIAA/SEAC
noted that while approving the DSR the condition “Replenishment study on the basis of which the
mineral availability is assessed should be uploaded on websites of District and Mining
Department Uttar Pradesh and submitted to SEIAA along with methodology adopted for study
and details like geo-coordinates etc. of study points.” was imposed. Since this condition was not
complied with by any District so SEIAA/SEAC had taken the decision on 06.03.2025 to keep the
DSR and process of appraisal and grant of EC on hold. A meeting was called on 27.03.2025 to
discuss the situation and take the final call as some Districts have submitted the study to SEIAA
as well as uploaded this study on the District website. The SETAA/SEAC in joint meeting decided
that as more Districts upload their studies on District website and submit to SEIAA the process for

appraisal/grant of EC will be resumed for respective District.

Page1of 2
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Joint Meeting Minutes of State Level Environment Impact Assessment Authority, U.P. & State Level Expert
Appraisal Committee-1&2, U.P. held on 06/03/2025

The members were however of the view that the District Magistrate will furnish a
certificate that the study (dated............. ) for mineral calculation on which DSR is based has

been uploaded on District website and shall remain in the public domain during currency of this

DSR.

(Mamta Sanjeev Dubey) (Paras Nath) (Ajay Kumar Sharma)
Chairman, SEIAA Member, SEIAA Member Secretary, SEIAA
(Rajive Kumar) (Dr. Harikesh Bahadur Singh) (Om Prakash Srivastava)
Chairman, SEAC-1 Chairman, SEAC-2 Member, SEAC-1
(Dr. Brij Bihari Awasthi) (Dr. Ratan Kar) (Umesh Chand Sharma)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
(Dr. Ajai Mishra) (Dr. Dineshwar Prasad Singh) (Prof. Jaswant Singh)
Member, SEAC-1 Member, SEAC-2 Member, SEAC-2
(Dr. Shiv Om Singh) (Tanzar Ullah Khan) (Dr. Amrit Lal Haldhar)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Sushant Sharma, IFS)
Member-Secretary,
SEAC-1&2
Nodal Officer, SEIAA, UP Nodal Officer, SEAC-1&2
MoM prepared by Secretariat in consultation with MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions Chairman & Members on the basis of decisions
taken by SEIAA, SEAC-1 & 2 during the meeting. taken by SEIAA, SEAC-1 & 2 during the meeting.
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Replenishment study received

Sr. No. District Uploaded in Website
1. Banda Uploaded in NIC Website Banda
2. Hamirpur Uploaded in NIC Website Hamirpur
3. Basti Uploaded in NIC Website Basti
4. Shamli Uploaded in NIC Website Shamli
5. Jalaun Uploaded in NIC Website Jalaun
6. Ghaziabad Uploaded in NIC Website Jalaun
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